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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 5703 of 2026

Arvind Singh And 2 Others

..... Petitioner(s)
Versus
State Of U.P. And 8 Others
..... Respondent(s)
Counsel for Petitioner(s) :  Munna Tiwari, Sandeep Kumar Singh
Counsel for Respondent(s) . C.S.C., Sudhir Bharti

Court No. -6
HON'BLE PRAKASH PADIA, J.

1. It is argued by learned counsel for the petitioner that by order dated
04.04.2013 passed by the Additional Commissioner (Administration)
Gorakhpur Division Gorakhpur in  Revison No0.259/283/M2008
(Surendra Singh Vs. Shyam Bihari), the matter was remanded before the
respondent No.3/Sub Divisional Magistrate Tehsil Sadar District
Mahargigan]. It is argued that more than ten years have been lapsed but
till date no decision has been taken by the respondent No.3 in the matter.

2. In this view of the matter present petition is disposed of directing
the respondent No.3/Sub Divisional Magistrate Tehsil Sadar District
Mahargjgan]. to decide the case N0.9/83/04 strictly in accordance with
law but after providing opportunity of hearing to the parties concerned
unless there is no legal impediment.

(Prakash Padia,J.)
February 12, 2026

saglain

SYED MOHAMMAD SAQLAIN HAIDER
High Court of Judicature at Allahabad
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